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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 702/2019

In the matter of:

Rajender Kumar ...Applicant
Versus

Sub-Divisional Magistrate & Ors. ...Respondents

ACTION TAKEN REPORT ON BEHALF OF DELHI
POLLUTON CONTROL COMMITTEE WITH RESPECT TO
ORDER DATED 22.08.2019.

1. That this Hon'ble Tribunal took up the above referred matter on
22.08.2019 and pleased to issue following directions:

“Grievance in this application is against borewells for supply
of ground water by tankers by Mr. Babudin Khan at J-2 Block,
House No. 425, Street No. 7, Gupta Colony, Sangam Vihar,
South Delhil 10062.

Let the Delhi Pollution Control Committee (DPCC) and the
Delhi Jal Board (DJB) look into the matter, take appropriate
action in accordance with law and furnish a factual and action
taken report within one month by e-mail at judicial-
ngt@gov.in. The nodal agency will be the DPCC for

coordination and compliance.

List for further consideration on 07.11.2019...”

2. That, a joint inspection was carried out by the Official of the Delhi
Pollution Control Committee (DPCC) and Delhi Jal Board on
25.10.2019 regarding borewell used for supply of ground water by
tankers by Mr. Babudin Khan at J-2 Block, House No. 425, Street No.
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7, Gupta Colony, Sangam Vihar, South Delhi-110062 and following

observation were observed.

¢ Borewell was found in the premises but non-operational.
e Borewell has 6 inch pipe.
e Sh. Rashisuddin (son of Mr. Babudin Khan) informed that

water was used for domestic consumption and some portion for

use of masjid (Sabri Masjid, Gali no. 4, J-2 Block, Sangam

Vihar). Water was not used for any commercial purpose.

e No tanker and water bottle found in the premises during

inspection.

Copy of the joint inspection report dated 21.10.2019 alongwith

Photographs are enclosed herewith as Annexure-1.

3. That, DPCC has issued order regarding Environmental damages
charges of Rs. 5,00,000/- (Five lakh only) for causing damages to the
Environmental. Copy of the direction dated __.11.2019 is enclosed

herewith as Annexure-2.

The present status report may kindly be taken on record, as cause of
action does not survive any more hence, matter may kindly be

disposed off.

Sr. Environmental Engineer
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INSPECTION REPORT

As per order of Hon’ble NGT vide dated 22.08.2019 of O.A No. 702/2019 titelled as Rajender
Kumar Vs Sub District Magistrate & Ors. A joint inspection of Mr Babudin Khan(owner) at J-2
Block, House No.-425, Street No.-7, Gupta Colony, Sangam Vihar, South Delhi-110062 was

carried out by officials of DPCC and DJB on 25.10.2019 and following observation were
observed.

Borewell was found in the premises but it was non-operational.

Borewell has 6 inch pipe dia.

Capacity of borewell- 1 H.P Motor.

As told by Rahisuddin (son of Mr. Babudin Khan) water is being used by themselves and
also supplied to Masjid (Sabri Masjid, Gali no. 4, J-2 Block, Sangam Vihar).

It is not used for any commercial purpose.

No tankers and water bottle found in the premises.

As per told by Mr. Babudin Khan(on call-8287334381) date of installation of bore well is
16/0ct./1998.
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